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Iy THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

AT HYDERABZAD
O.A.No.1413/96 Date of Orde:
BETNEEN:

Madda Jayadasu .« Applicanf

ARD

1, General Manager, S,.C.Rly,,
Rail Nilayem, Secunderabad.

2. Chief Personnel Officer, Rail Nilayam,
5.C,Rly,, Secunderabad.

3. Chief Signal and Telecom Engiheer,
S.C.Rly,, Vijayawada,

e« Respond
Counsel for the Applicant ee Mr.K.K,

€ounsel for the Respondents

COLAM §
HON'BLE SHRI ﬁ.Rangarajan, Vember (Adnn, )
Hon'ble Shri B.S. Jai Parameshwar, Member (Judl,)

JUDGEMEDNT

3 6,12.96

=nts,

.. Mr N.R.Devraj

X Oral oxder as per Hon'ble Shri R.Rangarajan, Member (&dmn,) X

[

Heard Shri K.K.Chakravarthy, learned counsel for
applican£ and Shri N,R.Devraj, Iearned standing counsel

respondents, -

2, The applicant herein joined service in the year 1
At that time his date of birth as per school records was

as 1,7,39, The applicant me& states that as per that em
-ML/ "

date of birth he ig}po retire on 30,6,97,

i

3. The applicant now submits that while fe atimmlEH .
. oA
village he gathered from his mgternal auntLPis date of b

3.3.41and to that effect he nas also filed a certificate
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Chakravarthy



issue@ by M.R.O. (Page-5 of the oa),

4, The present application is filed for change of g

—

1%

ate of

birth from 1,7.39 to 3.3.41 and on that basisAallow hin to retire

later, The applicant is to retire in another 7 months
Supreme Court repeatedly cautioned the lbWer courts thd
the date of birth has to be changed at the fag end of s
caution snould be exercised in giving direction for chs
date of birth. It B further directed by the Supreme g
the date of birth should be changed only if there is ir

evidence to that effect,

5. - The Railway Board had a%fy.issued instructions W
1973 calling for represen£ations'ﬁ3r change of date of
applicént states that he has not submitted any represer
that time, Note-5 oglﬁRggf;lso states that the represeg

change of date of birth should be Subﬁitted within 5 ys

the date of joining service, The above instruction has

by the Supreme Court, 'Even-taking the date of the ordg
. At Coundiy Ho Bt geon porird

Supreme Court the applicant should have filed a represe

for change 0of date of birth before 1984, But he filed
[

The irrefutable documents for change of date of birth i
bt bads o5 w/lsels

school record on whsedfiis initial déi? of birth was nd

p ol 4

date of birth in the school record wé%; remuins to be g
The applicant now submits that he has submitted a reprd
and a direction can be given to dispose of that represg

We do not see any reason to give a direction as prayed

time, The
t whenever
ervice

nge of
lourt -that

refutable #

lay back in
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tation at
ntation eé«%fq
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been upheld
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ntation

to do so,

s the

ted, That
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sentation
ntation,

for by

the applicant to dispose of his representation, The agplicant’

has not made out any case for change of date of birth,

n

&ne -
rons of the Supreme Court if against him, RIS

. ) (R
3 : - o
6. - In view of what is stated sbove we 40 not See &6
to give any direction in this OA and this OA is liable

dismissed at the admission stage itself-,

All the ..
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7. The QA is dismissed at the admission stage itself],

No costs._ _ ' ]
y '/ﬁm ( R.rANGARATAN ) F

lgpRer (Tudt, ) . Member (Admn.)
Q}(‘y : Ty
Dateds 6th December, 1996 . !
(Dictated in Open Court)
sd N'W\J‘
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Cepy to:im
1. General Manager, S.C.Rly, Railnilayam, Sec'bad.
2, Chief pPersennel Officer, Rail Nilayam, S.C.Rly,

Secunderabad.
3, Chief Signal and Telecem Engineer, S.C.Rly,

Vi jayawada, _ '
4, One copy to Sri. K.K.Chakravarthy, adyecate, CAT, Hy
5. One copy to Sri. N.R.Devaraj, Sr.'CGs . CAT, Hyd,
6. One cepy te Library, CAT, Hyd.
7. One spare copy. |
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Loy,

+ :
N :\..l l} .
/5 ’ Lo -, poeon
. :

- N e

RN Mgt oy L

"
1

2o e,y Hi
AN v

- TYBZ3 BY

CHECKED oy
COMPIRID 1y

APARIWzZD gy

THE

NT?4L DWIdIu TRITIuz TRISUNAL
HYD - a0 BI_NCH HYO: ?"3 {0

THE HON'BLE SHR] RORARGA R0 N: MA)

ANB

THE HIN'SLE 54RI 8.5.341 PARAMISHAR?

M(3)
DAT0: ENR/7¢
- * ‘ .(-
_BRBTR/3U0s s MY
AT TR TS ‘
in- .
0.0 G, /9/3714g
ADNMINTID AD INT:RINM DIRECTIONS 1534:D

aLadko
- DISPORED OF WITH DIR: LTI-N"'
BTSAIS3ED - o

DISMA35:D. 45 UITHJ?.U”
GIDZRED/RBITCTZD

T GR0IR AS To C5T5.

IT CaumT
YLKR

I &g gmiafas affafm ]
Cenural Administrative Tribunal
'i%er:f{EEEFfeTEH '

-7 JAN 199/ \3@(

groary s J

HYDERABAD BENCH






